Calling Attention to
Matter of Urgent Public

Importance -

[Shri Nanda]
life for which we stand and I count
-on the help and cooperation of leaders
-of various sections of the community
and the political parties in the main-
‘tenance of peaceful conditions and
-.communal harmony throughout the

-country.
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I may add that I had a meeting with
‘the leaders of the Parties here this
morning and I am very much hearten-
ed by the offer of cooperation from all
-of them.

Mr. Speaker:
the Table.

Papers to be laid on

Shri Hem Barua rose—

Mr, Speaker: I was told that there
will be no questions on this.

Shri Hem Barua: It is a very impor-
tant question. I do not think that
would put them or the country in
difficulty. I have to get one piece of
information.

Mr. Speaker: If it starts, there will
be no end to it.

Shri Daji (Indore):
know something.

He wants to

Mr. Speaker: Everyone would. The
Members should refrain from putting
any question on this at this moment.
The desire of the House is that no
questions should be put at this
.moment.
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Shri Hem Barua: You have given a
good ruling. On second thought, 1
have realised that there should be
no questions at this stage. It is a

very nice stand that you have taken
and it is a nice ruling.
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Papers to be laid on the Table.

12.28 hrs.
PAPERS LAID ON THE TABLE

ORDERS UNDER SUB-SECTION (3) or
SECTION 13 OF REPRESENTATION OF THE
PeoPLE Act, 1950

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
I beg to lay on the Table a copy each
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of the following Orders wunder sub-
section (3) of section 13 of the Rep-
resentation of the People Act, 1950:—

(i) The Delimitation of Council
Constituencies (Punjab)
Amendment Order, 1964 pub-
lished in Notification No.
G.S.R. 420 dated the 5th
March, 1964. [Placed in Lib-
rary, See No. LT-2562/64].

(ii) The Delimitation of Council
Constituencies (Mysore)
Amendment Order, 1964 pub-
lished in  Notification No.
G.S.R. 421 dated the 5th
March, 1964. [Placed in Lib-
rary, See No. LT-2563/64].
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1229 hrs.
PRESIDENT’S ASSENT TO BILLS

Secretary: Sir, 1 lay on the Table
following four Bills passed by ‘the

CHAITRA 3, 1886 (SAKA)
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Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last
made to the House on the 11th Feb-
ruary, 1964:.—

1. The Appropriation (Railways)
Bill, 1964.

2. The Appropriation (Vote on
Account) Bill, 1964

3. The Appropriation Biil, 1964

4. The Appropriation (Railways)
No. 2 Bill, 1964.
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